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_mentioned appllca+1on(s) on.. _ 10-06-1994,
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i eaden, .

"lem ADMI’\ IcmATrvE TRlBJ\:AL ‘
BAMALORE BENCH .

Second Floor, ;
~ Commercial Comple 5
Indiranagar,
Bangalore~560 038

Dated:~
23 JUN 1994
APPLICATION NUMBFR: __ 48 of 1993. o
- ! . ? .
APPLICANTS: . RuSPNDENTS:

Sri.J. lLLakshmana and Others v/s. Chief General Manager,Kagnataka

Te. | . .. Telecom Region and: Others.

1. Sri.M. Raghavendra Achar, Advocate,No. 1074 & 1075,
. Fourth Cross, Sreenlvasanagar II Phase
Banashankarl First Stage,Bangalore-560050.

2. Srl-_G-Shan'thappa,Addl.CGSC;ngh Court Bldg,Bangalor eml. -

Subject:= Ferwarding &f copies cf “he- Crders passed by*the
Central administrative rlsAnal Bangalore,

Please flnd enclosed herewith a copy nf tha’ VRDER/
,STAY URDER/INTERIM ORDER/, passed by this Tribunal. in the abovef

QG

BRSO DEPUTY REGISTRAR o
n JUDICIAL BRANCHES.
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* CENTRAL ADMINISTRATIVE TRIBUNAL
. BANGALORE BEWCH

0.A. NO.548/93
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FRIDAY THIS THE TENTH DAY OF JUNE 1994

{ ~ : . S
f Shri T.V. Ramanan ... Member (A]

-

1. 1J. Lakshmana,

'S/o Narasappa,
'Ananthashayana Gudi,
‘Near Panduranga Colony,
1Hospet
: A

2.;R Mohammad Musa,
is/o Haji Abdul Rahim,
‘No 3,Ward No.2,
“Nalagunda, Bangalore Road,
Bellary. :

- 3. ‘C M. Sanjeeva Kumar,

‘S/o Sri C. Mariyappa,
Re51d1ng at opp:-
lJunior Certified School
Maruthlnagar,'
‘Bangalore Road,
rSlruguppa.

4.3x. Nagaraj, .
.S/o Narayana Achar,
‘At % Post Kallapur, -
iHanagal Taluk,

WDharwar District. - - cee Applicants'

[By Advocate Shri M.R. Achar]
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1. The Chief General Manager,
Telecom, Bangalore
<Dlstrlct -Bangalore.

2. The General’ Manager,
Telecom, Bangalore.

3. @he Dlstrlct Telecom Engineer,
Bellary Dlstrlct,

A\ ’ | D E I
\ 5 . 9_5_____3

{L,/-. [ : :
After hav1ng heard”for some time Shri M.R.

1

; Shri Justic¢e P.K. Shyamsuddar «.. Vice Chairman

Bellary. » _ . +. Respondents

By Advocate Shrl G. Shanthappa, Standing Counsel]
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tells us that his clients preferf‘:_ to make a fu:fit_,:fher

representation before the Government seeking the very

reliefs sought for in this application and, thérefbre, ‘

sought permission to withdraw this application. We

' / ink it proper to permit Shri Achar to withdraw this

));je resentations. With this observation this applica-
/\

"Aion stands disposed of as withdrawn.

R AR 2
St cd —
Ty -
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